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IN THE MATTER OF:

JIGNESHBHAI CHHACANBHAI TOGADIYA ...APPLICANT
VERSUS

STATE OF GUAJRAT & ORS. ...RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 1 -
GUJARAT POLLUTION CONTROL BOARD

I, Arun G Patel, adult, having my office at Regional Office, Gujarat Pollution
Control Board, Pandesara GIDC, Surat, Gujarat do hereby solemnly affirm and

state on oath as under:

1. | am presently serving as Regional Officer in the Regional Office Surat of
Cujarat Pollution Control Board. | am conversant with the facts of the
case and the status of preparation of management plans. | am
authorised to file the present affidavit on behalf of the Gujarat Pollution
Control Board and am otherwise competent to make the present

affidavit.

2. | am filing the present affidavit pursuant to order dated 09.01.2026
passed by this Hon’ble Tribunal directing the answering responc’ient to
grant an opportunity of hearing to the project proponent. The relevant
portion is being reproduced herein below:

“3, We tried to understand from learned counsel for the Project
Proponent as to what was the objections on merit of this case, he

drew our attention to the objections th? Joint Committee
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Report, which are dated 13.08.2024, annexed at page nos.441 to
459 of the paper book. In this regard, we are of the view that these
objections mdy be placed before the Nodal Agency ie. GPCB for
consideration and an opportunity of personal hearing shall be

provided to the Project Proponent and thereafter, an affidavit may
be filed by the GPCB, mentioning therein as to what is he decision
taken at their end after providing an opportunity of personal
hearing to the Project Proponent.

4. We direct that GPCB may consult the relevant members of the
Joint Committee before arriving on a conclusion and submit its
report within a period of four weeks. We further direct that the
Project Proponent may approach the GPCB for the said purpose
within two weeks...”

3. | say that pursuant to the said direction, the project proponent has not
approached the answering respondent and consequently no further
hearing could be granted to the project proponent. Accordingly, no new
report could be submitted to this Hon’ble Tribunal. | say that as directed
by this Hon’ble Tribunal, the answering respondent would be granting
an opportunity of hearing to the project proponent if so directed by this

Hon’ble Tribunal and abide by all or any directions that may be issued by

this Hon’ble Court.

DEPONENT

VERIFICATION

Verified at Surat on this 07t of March, 2026 that the contents of the above
affidavit are true and correct, nothing stated therein is false and nothing
material has been concealed therefrom.

LEMMNL AFFIRMED
)5 %?4 OATH BEFORE ME
o a llu_pj.hdvf'tr
ja-. R. KADIWALA ot e

NOTARY _
. @OVT. OF INDIA
SURAT GUJARAT

‘.
~|Regis- -~ gria) N [S©

Cate. 0.7 MAR. 2076

Ommission Expire ‘
on 23th October 2029
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